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CE NT RAL #VMI NIST RAT IVE TRI BUNAL 

AL LA'HABAO BE M: H, ALLA HABAO 

Original Application No: 662 or 1994 

• 

R,S. Te..,ari ,,,, •••• Applicant. 

Vensus 

Union of India & Ora, • ••• •••. Respondanta. 

Hon'ble Mr, S,Oas Gupta, Member-A 
Hon 1 ble Mr, T,L.Verma , PleatJer-J 

(By Hon'ble Plr, S,Oas Gupta, A,M,) 

Heard Shri S,P.Pandey; learned counsel 

for the applic ent on admission, 

\ 

2. 
'od 

The applicant in this case~stated to be 
I • 

continuously working as Extra Oepttmental Branch Post 

' Master since 1961 and the work and couduct Qr tha 

applic~nt is stated to have always bean good and 

ea ti sf actory, It has also be e n a tate d that the 

applicant has been put ofr duty by the impugned -
order dated 17 .1,1994 1.1ithout indicati~ any reasona 

thereof. It is this order, which is under challenge in 

this applic ation, 

3, 

under the 

. .P.. Lt 16-W t. r;J 

The competent authority has got ~r, 
• • 

relevant Rules to put an · Extra Departmental 

Agent- off duty in contemplation of disciplinary 

proceedings, It appears that after the impugned 

order was served on the applicant, a chargeaheet 

was also be en served on him. It is therefore, 

clear that tt'e disciplinary action ie already 

in~rain~-· In view of this', we are not inc lined 

to interfere at thie stage and adjudicate upon the 
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reasonableness or otherwise of serving the impugned 

order which ia of interlocutory nature. However, . ~t Et ~' ~ ~ 
an e111ploy.ee cannot be kept off duty for J.nS :~d 

~ · 
period and the disciplinary action initiated against 

the applicant muat be finalised expeditiously in a • 
ti me bound manna r. 

4. We are ther•fore, or· the view that it will 

be just and fair to direct the respondents to bring 

th• disciplinary action against the applicant to 

a conclusion expeditiously within a period~ not 

exceeding 6 months. The applicant shall co-operate witb 

the competent authority in brirging the inqiry to a 

expeditious conclusion in accordance with law. 

s. With this direction, this application stands 

disposed -of at the admission stage • 

Mem er-J 

Allahab~d Dated: to,8.1994 
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